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MR, DEPUTY-SPEAKER: The ques-
tion is;

“That in pursuance of Section
4(3)(c) of the Marine Producis Ex-
port Development Authority Act,
1972, the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves to serve
as members of the Marine Products
Export Development Authority, sub-
ject to the other provisions of the
said Act.”

The motion was adopted.

**(Interruptions)

MR. DEPUTY SPEAKER: I make it
very clear that I am conducting the
House according to the rules. I cannot
conduct the House according to vour
wishes. Do not record anything.

**(Interruptions)

MR. DEPUTY SPEAKER: There are
ample opportunities in the House to
discuss Demands for Grants in the
Budget and about everything. You can
utilise that gpportunity. Do not record
anything.

**(Interruptions)

MR. DEPUTY SPEAKER; This is not
the way. Nothing. 1 have gsone to the
next item Rule 377. I am not permtting
you. Do not record anything.

**(Interruptions)

MR. DEPUTY SPEAKER; Shrimati
Usha Prakash Chaudhari.
**(Interruptions)

MR. DEPUTY SPEAKER: No submis-

sion is allowed. Nothing is to be re-
corded.

**(Interruptions)

MR. DEPUTY SPEAKER: You can
not use any opportunity for anything.
You use some other opportunity.

MARCH 18, 1983

13.38 hrs.
MATTERS UNDER RULE 377
(i) STEPS FOR SAFE TRAVELLING OF
WOMEN IN TRAINS

SHRIMATI USHA PRAKASH
CHOUDHARY (Amaroti): A horrible

incident took  place in 121-Dn-
Tamilnadu Express on 17th  March,
1983, in between Jhansi  and
Agra, A young lady entered

the train at Jhansi at abcut 10.35
for Delhi. She was to be rececived by
her family members at Delhi. Some of
the unauthorised vendors and othe:
persons entered the compartment het-
ween Jhansi and Agra and raped and
murdered the lady. It was a very horri-
ble incident as this brutal treatment
was received by her for about 3 and a
half hours. The incident took place in
the dav light, It was with the help of
the Guard of the train that one of the
culprits was caught. 1 have witnessed
the incident at Agra and had to arrange
the further disposal as the lady had
a 4 month child which was {0 be hand-
ed over to her relatives who reached
Agra late in night.

It is absolutely difficul{ for a single
lady to travel safety unless definite
sufficient reservations are provided in
a sleeper with an escort of at least a
lady constable. It also necessary to
strictly ban the entrance of unlicensed
vendors, It is also necessary to ensure

arrangement of a Police escort {i. cuch
of the compartments where reserva-
vations for ladies are provided. [ re-
guest the Government tp move in the

matter immediately and punish the cul-
prits without loss of time,

PROF. MADHU DANDAVATE: Even
on such an inhuman tragedy, the Mini-

ster aoes not feel like makinz some
observation and give an cssurance,

SHRI K. MAYATHEVAR: The Rail-
way Minister is not present here.
**(Interruptions)

(ii) INSTALLATION OF A sTATE OF DR,
RAJENDRA PRASAD IN DELHI AND CELEBA-

"N&t recorded.
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(iii) DRAWBACKS IN THE FUNCTIONING OF
DELHI TELEPHONES DEPARTMENT

SHRI K. LAKKAPPA (Tumku.r):
Under rule 377, 1 raise the following
matter of public importance.

Rule 377 342

Cross bar system of telephones in
Delhi is not working satisfactorily with
the result that subscribers have to held
on the line for long before getting a
connection or an engaged tone, This
system, therefore, needs modification
or replacement.

There are a large number of com-
plaints about jamming or inter-ming-
ling of telephone lines or unauthorised
use of telephones with the connivance
of line staff and others with the result
that S.T.D. facility is being misused
and bills of one subscriber are debited
to the other and some innocent sub-
scribers. Similarly, there are instances
that trunk call bills include charges of
calls that were never booked. All this
results in lot of inconvenience to the
subscribers and in many cases the de-
partment has to suffer loss of revenue,

Standard of service and efficiency on
Service Nos. 177, 198 and 199 and more
particularly on Morning Alarm Service
No. 173 is very poor,

All these matters need concerted
aclion in order to improve standard of
efficiency and performance of the Tele-
phone Department,

L ]
(iv) WASTAGE OF FINE QUALITY OF Coxk-
ING COAL IN CoaL INpIA LD,

SHRI A. K. ROY (Dhanbgd) Sir,
under rule 377, I raise the following
matter of public importance,

More than one million tonnes of fine
cooking coal ie. gbout 10 per cent of
the net production of washed coal sup-
plied to the various steel plants are
drained out of 10 washeries under Coal
India Limited. This avoidable waste
costs the country 50 crores per year.
Apart from incurring loss, this huge
quantity of coking coal fines pullute
the water of the Damodar, the only
source of drinking water in the Jharia
Coal field. In addition to the C.LL.s
washeries, two washeries of the TISCO
and the same of the IISCO at Chasnala
are also involved in this wastefyll
costly pollution,



